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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
PRINCIPAL BINCH '

NAW DELHI.
CoP. No, 154/95 ‘ .
1eAs No, 678/90 Date

Hon'ble Shri M.V.Krishnan, Acting Chairman

Hon'ble Smt.lakshmi Swaminathan, Member (J)

Shri Jaswant Nai
son af late Shri .an1ha Singh
r/o 10/4, failuay HQuarters
Kishanganj, Delhi
working as Supdt, 3&T Branch,
DRM. Jffice, Northerin Railway,
New Delhi,
{ voe Pe titiosner

(By Advocate Shri S,Kaﬁawhney )

.

Vs,

1.5hri V. ’(.Hggarualf,
Genl.Manager, dthhbrn nallwav
Baroda Hoause, Nau Delhi,

Z.Shl‘i I.Pob. Anand,
Divisional Failuway Manager,.
Northern Railuway, D.ReMe Office,
New Delhi,

(By Advocate Shri B.KeAggarual ) e+ Respondents

8R D E R (OGAL)

(Hon! ble Shri NV, K;lshnan, Rctlng Chairman )
‘Campliance has been raportEd. Learnad counge

for tha appliﬁant nﬂuever states that there,uas a’

consider able delay in refunding the amsunt of 75 9000/

He shauld be compensateﬁ faor initiating this procesedin
which rasultnd in prljaﬂce, We have h: ard the narii

Je are

w

af the view, that it is T‘O?sgnab}_e to auand a

cost af R .500/=(Rs FLUB hundred unly)to the- applicant .
Brdered accordlngly..Lontcmpt ﬁetvtlan notics is
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(Mol eKkrishnan )
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Member (J) Acting Cheirman
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af decision 20,10,1995



